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19.01.2021 & Se ARPT ae HP HA GSIW-33 F 

wary A waa we aA was ee: 

Hee, 

wast wir we forma farx wa asta w wo 

mera ata Part 44/2 ast Us, aa wees, dedicat 

A, WE yar frefefad @:- 

1. we fe wet & aa 4 adam wa 4 fafear ave a 

ae vt GA wa wi ¢ ak a & fafaar as a 

arated Hye GH He at HAT vl | 

2 ae fe wet a We IM we west dea fate 

ws ait wre 3, Wt dedi a & aie om 

qetet wT were 4 fier we dafead 3, 

somoyerr Fiat ares, Be, Warest SB aft we 

war bt Sana wear ZI 

J. R. VARSHNEY = aM _ 

44/2 Lowther Road. 

George Town 

AS LAHALAD-2 11002 
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10. 

sfaeu ati at sravamat Adt vedi, faa mers ater 

at sofa St sagaaa wet sect 21 

ae fe wet at ain wae F ot a ftaRea ae 

tq ura tH an @, frast eam 10,000 eet aT 

a1 tH 4 weft ert (fied) Prerret veg A We 

fer ai 2 

ue fe wef & akin wre 4 ua at ae QR aH 

FH WT me ti We HB A We sa 

faw aafaa art fruffer 2 

we fe weit aa akin ame at da a and Te 

MRM Cart eH a a fart a aie a aT 

al 

we fe weit at akin wre wa at aaaic 

sonorgrT Fra ats, Bet, warns grt featH 13.05. 

2021 at feet @1 wef gra fafa aes oe at mW 

fret é:- 

fafrst ae\faect at wrlte yet ae 

al AT(M/T) | 5% (-) (M/T) | (M/T) 

2021 4206 210 3996 
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are, 

way eft =a (Ge sea/oqelfradt a) 

3-6, 94 + WH-7o, Wie ale Bea, Ha Ar, 

fre sftsat te, ag feeel-110001. 

fasa-yer wrefat Ga *0-203/2021 edt aa wat aM aH 

aie site we aed qaret fife w are fain 

19.01.2021 & se akin aie & HA TeT-33 
wry y Tas wea wa Ut wa: 

mas franha fix wa ala GE mo tera aM 

fart 44/2 ase Us, a Beles, dedi Wer, WE 

al ae ot aa vee wt @ ak a & fafeat ae 3 

wart ae wa ae ad ae z 

2. we fe wored & Wa wre we wWegt dea 

fafert Gos ahr we @, Tt dedi oe & seria 

TA setet we warmest 4 fied wd dafaa 2, 

somoyer Frat als, Bel, warms SB afin we 

war St aqaft wet ZI 

3. 4e fe waxed fairer tus a aa oem 2, fas 

ferme erase Freres ya wd ured Freenea, sv0 

rave A
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we fe wornal at air wre 4 owt at ft-ariod 

aa tq ura dH an @, fant eat 10,000 cite 

amr @1 te a unfit wre (fred) frre Tes 4 

qe feat wat @ 

a fe med & akin wre 4 wa ai as 

qe ura we wer gd we HB at Te Ha 

& fax wafer art freafftr 21 

ae fe wogmd say akin wie af dt a ama 

VES FT are wart at a oa fam 8 aie ae 

smog Pea ats, et, wars St fealH 13.05. 

2021 wm faer 1 woxnal gm fafaat ave at at 

Tw Fee: 

ag fafat duel feed at arise yet ave 

al ATa(M/T) | 5% (-) (M/T) | (M/T) 

2021 4206 210 3996 

2022 6402 320 6082 

2023 4182 209 3973 
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19.01.2024 afin ae @ wa WeT-33 AB wey F 

waa weal GA a WaT wa H Mea WT da H aa 

% va @, fees area =r ar wun & faeg 

fet ot var a ae are afta a fea amt =ated 
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10. 

CONSENT Under Section 25/26 of the Water 

(Prevention and Control of Pollution} Act 1974 {as 

amended) for discharge of effluent to M/s Glass & 

Foundry Sands Dt. 13.05.202. 

CONSENT Under Section 21/22 of the Air 

(Prevention and Control of Pollution) Act 1981 (as 

amenced) to M/s Glass & Foundry Sands. 

(Hrelid Gea 8) 

qt ange ware Fah up ares FI 

qt afsrr wre FY ae gist aa 2 

N XX & 

Howes 4 cat ae oat S Paferest Ges Hr gers Hea S| 

ay rey a ae saguect wal 21 vaosiodio a 

Maga Ae S| 

anfarr ware Four at erate HA eq Van cH sar S foresi 

ema 10,000 cet wert f1 em F uspfaat er (edt) Pane 

+d AX 

at Wee H We td z 

qi wre F Vey APT Be TC aH Ve TMT IT Hea 1 Are 

Be Tet ararrast H fed ayfad sri Malka eS 

N 

Ga TAT GUS cent wre Ht GT (ag) HAT 
> 

& | 
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(3) 

ee Pe eT raat as art aR wre wear a aa 

bes TAP 13.05.2021 4H od 81 fetta Ges ai Hr Ss TR 

aya é- 

mrt (MT) } (5%) (-) (MT) | (MT) 
2021 | 4206 210 | «3996 

2022 6402 320 6082 

2023 | 4182 | 209 | 3973 
we ee a = 

falar Gos sr My KH 2500 MT ZI 

Fetal, 

4 

y Gera TREATA - 3 

fer - 24.02.2024 

Tavs 

J. R. VARSHNEY 

44/2 Lowther Road 

George Town 
AL LAHABAD-z2 11002
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225. 

Magara fA, 
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93AE 912826 

eae 

AOPRSIRE UTTAR PRADESH UY oN 

Wo AS nN ie P.K, Owivedi\ 
| | Advorate No H 

meemeccepnmes cme e atte are oo a. 

\ Neel GT aj 

SEES? wt 
4 eate oftaat 

ij CU He wes Peay ss 

ae, TAPTOGT | 
i Res we ae yA WO gre Pardi-44/2 weer ws, 

err Peed Fa HAT &:- 

1. -¥¢ ore fate Gs ar akg GA veer adi aie a S et gar 
; a GAA He He g| | 

2. At oe Pte des ait wore S oT ff am acre, sedia ara, 
fet warrst # Ret S1 YP ar et AeA 291, 292, 295, 298 B1 

‘3. 9 falter es a aaa axa =, fred RA AR ae ct aha 
: Feed, SOI A yrerey ot Fear Si wes Ae NOC/ST/ 

2021/3/9/52773 fet 16.11.2022 31 (Heoie da 2) 
WER S aera ¥ 7500 MT fates Ges wa THM SI 

e 4 Ft oe F ae ah ae 2) F wee FX wea aa owt a 
Rite Ges at ya at Bea EI 

ne VO pa 
(peter, ae ( ] . OB a Ne \ Re Ym 4 NS 

yaad ae ast a! 
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CONSENT Under Section 25/26 of the Water (Prevention 

and Control of Pollution) Act 1974 (as amended) for 

discharge of effluent to M/s Glass & Foundry Sands Dt. 

13.05.2021. 

CONSENT Under Section 21/22 of the Air (Prevention 

and Contro] of Pollution) Act 1981 (as amended) to M/s 

Glass & Foundry Sands. 

Neat co 8 

\atear tes a ale (tf AeRaa) veer ams & sar & ae 

T Sat Sra UIT aT Se reer Gee Gaal SH Era Sar I 

4 mesa Ries we ete oR ar ae Be Ai wT 

a Cie 

* ! savoeate Nouary 

Preyagra, 
YA \O) \Reg M).-17524 
i 

Tae AO-1 

Sri. 

identified by. 

Advocate to wi ine ognse0 ay a " a 
in 

rect s here to 
are true and C ADVOCATE PRAY AGRAS | 

Haste a 7 
varified and ates 
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7 By aratea Rreileannt, Prayagraj 
see (OTL RIT} 
ee . WV - gq 

+ [aimed areas afaniy avs 7 ay aqate 

msg {fran -< 2feq)} 
Us mie ARTE 1 MINES SVT Ea 

Ht: NOCIST/2021/3/9/52773 nn Testa: 26-11-2022 

“qa fiverd wr | GLASS AND FOUNDRY SANDS PROPRIETOR OF JITENDRA | aqafirarét mt | 44/2 LOWTHER ROAD GEORGE TOWN 
Ty RAI VARSHNEY vat © ALLAHABAD ee | ; _ a 

» aaart aT arafir | erafis 26-11-2022 7 25-11-2025 oF ASIN BT . og 

hoa sand 7500.000 stfes =a 

YF | . 7500.00 ire tz 

fire quET OT drarqupeeetaess aia afiaroattats 

TK 1 weatta LETT haat : Wrerar ) eraferPa(rrer eur tami} 
_ te et teres meee --| cee ot ae tne ma 20 woe ane mee aie tr tete meege . oe 

Prayagra) | Bura } BADGAD! ; | BARA 2 1340 

MED ART Apa 1 Ae OAT BT SPITE Fert ara arart sm 

Digitally signed by SANJAY KUMAR KHATRI 
. Dato: 2022.11.26 19:38:29 

A ~ ) 2 Prayagro] por > Distriet Magistrate
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UFTAR PRADESH POLLUTION: CONTROL BOARD 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

 Phone:0522-2720828,27.0831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.com 

CONSENT ORDER 

Ref No. - Dated : 13/05/2021 

£2.7204/UPPCB/Allahabad(UPPCBRO)/CTO/alr/ALLABHABAD/2021 

To, 

Shri JITENDRA RAI VARSHNEY . 

M/s GLASS AND FOUNDRY SANDS SHR LAT | 
BARGADI, BARA, PRAYAGRAJ _ ~ 
ALLAHABAD 

/, 

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to M/s. GLASS AND FOUNDRY SANDS 

Reference Application No. 12103613 Dated: 13/05/2021 

1. With reference to the application for consent for emission of air pollutants from the plant of M/s 
SLASS AND FOUNDRY SANDS. under Air Act 1981. It is being authorised for said emissions, as 
oor the standards, i: cavironment, by the Buard as per enclosed conditions . 

this consent is valid for the period trom 13/05/2021 to 31/03/2024 . 

inspite of the cunditions and provisions mentioned in this consent order UP Pollution Control Board 
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 
Air (Previntion and Controt of Pollution) Act, 1981 as amended. 

This consent is being issued with the permission of competent authority . 
Pradeep 

Kumar 

Vishwakarma 12a4ae rosa. 
For and on behalf of U.P. Pollution Control Board 

R.O., UPPCB PRAYAGRAS. 

iwnclosed : As above 

(condition of consent): 

- . . Pradeep H Digitally signed Ly 

Copy to:  CEO-2, UPPCB LUCKNOW. Kumar _Sqshachame, 
2 &  Dite: 2021.05.13 

Vishwakarma 12.45.22 40s'30 

R.O., URPCB PRAYAGRAJ.
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3(a) 

(4 

U.P. Pollution Control Board 

Dated: 13/05/2021 

CONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Silica Sand- 25 Ton/Day. 

This consent is valid only for products and:quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/ process /fuel/ plant machinery failing which 
consent would be deemed void. 

The maximum rate of émission of flue gas should not be more than the emission norms for the 
stacks, 

Air Pollutton Source Details. 

Air Pollution Source Details 

S.No Air Polution | Type of Fuel Stack No. Parameters Height 
; Source 

1 DG SET DIESEL 01 Particulate | AS PER E(P) 
Matter ACT 1986 

‘The emissions by various stacks into the environment should be as per the norms of the Board . 

: Emission Quality Details Detail . 

S.No | Stack No | Standard 

(Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 
otherwise mandatory . - 

Parameter 

The equipment for air pollution control system and monitoring ,as proposed by the industry and 
approved by the Board should be installed in their premises itself . 

The modification or installation in the existing pollution contro! equipments should be done only by 
prior approvat of Board . 

The operation of air pollution control system and maintenance be done in such a way that the 
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & 
CC/or otherwise mandatory . 

Uait shouid do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF 
& CC/or otherwise mandatory . 

The unit should submit the stack emissions monitoring report within one month froi isescrwc¢ 6) 
cunsent order along with the point wise compliance report of the consent order . Further quarierly 
monitering report should be submitted . 

The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 
Specific Conditions: 

|. This consent to operate is M/s GLASS AND FOUNDRY SANDS. (Latitude-25.231072, 
Longitude-$1.593677) BARGADI, BARA, PRAYAGRAJ. 
2, Unit shall maintain the Ambient Air/Noise Quality as per standard. 
3. Unit is directed to maintain the stack height attached with D.G sets as per standard within 02 
month & also maintain acoustic enclosures for Noise Pollution Control. 
4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by 
approved laboratory within 03 month from approved laboratory. 
5. Unit is directed to make a boundary wall around the premise within 03 month. 
6. Unit will strengthen green belt in the premise of the total occupied area. 
7, Unit is directed to comply the provision of Solid Waste Rule 2016. 
8. Unit is directed to comply the provision of E (P) Act'1986 as applicable to the unit. 
9. Unit will not make any expansion without prior consent of the State Board. 
10. Unit shall submit Ambient Air Monitoring Report in 03 month. 
i, Unit is directed to submit compliance report quarterly 
‘2. You are directed to submit purchase of Raw silica sand every quarterly. 

" Digitally signed by 

Pradeep } Pradeep Kumar 

Kumar ! \Yishwakarma 
. 2 -Darer2021.05. 

Vishwakarma sacl nee
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tssued wilt the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board . 

R.O., UPPCB PRAYAGRAJ.
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UTTAR PRADESH POLLUTION CONTROL BOARD 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

a Pione:0S22-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppeb.com 

: CONSENT ORDER 

Ret No. - Dated: 13/05/2021 
127205/UPPCB/Alfahabad(UPPCBROYCTO/wat 
orl ALE ABA BAD/2021 

To > 7 {- —{ f 

Shri TTENDRA RAI VARSHNEY AIX Coit ) 

M/s GLASS AND FOUNDRY SANDS 
BARGADI, BARA, PRAYAGRAJ 
ALLAHABAD — la 

wo: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 
(as amended) for discharge of effluent to M/s. GLASS AND FOUNDRY SANDS 

Refercnee Application No :12103599 Dated :13/95/2021 

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of 
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. GLASS AND FOUNDRY 
SANDS 1s hereby authorized by the board for discharge of their industrial effluent generated through 
ETP for irrigation/river through drain and disnosal of domestic effluent through septic tant/soak pit 
silvject to general and special conditions mentioned in the annexure ,in refrence to their foresaid 
applicauion . 

This consent is valid for the period from 13/05/2021 to 31/03/2024 . 

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 
reserves ils right and powers to reconsider/amend any or all conditions under section 27(2) of the 
Water (Previntion and Controt of Pollution) Act, 1974 as amended . 

te
e 

T
Y
 

+ Sryitad aged hy 
Pradeep Kumar 

Kumar J Wlishwakarena 
Vishwak f Date?2021.05.13 
ISNWaKAFMA 12:49:27 40530 

For and on behalf of U.P. Pollution Contro! Board 

This,consent is being issued with the permission of competent authority . Pradeep 

R.O., UPPCB PRAYAGRAJ. 

Enelosed : As above 

{condition of consent): 

Pradeép F Digitally slgned by 
4 Pradeep Kumar Copy to: CEQ-2, UPPCB LUCKNOW. Kumar # Nishwakarma 

: f.- DAteT202 1.05.13 Vishwakarma 1249.43 +05'30 
R.O., UPPCB PRAYAGRAJ. 
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U.P. POLLUTION CONTROL BOARD, LUCKNOW 

~aiiexure to Consent issued to M/s.GLASS AND FOUNDRY SANDS vide 

j -ovisent! Order No. 12103599/ Water Dated: 13/05/2021 

dia) 

A(b). 

9. 

CONDITIONS OF CONSENT 

‘This consent is valid only for the approved producticn capacity of Silica Sand-.25 Ton/Day. 

The quantity of maximum daily effluent discharge should not be more than the following : 

| Effiuent Discharge Details 

| S.No Kind of Effulant Maximum daily Treatment facility and 
| discharge, L/day - discharge point 

1 Domestic 3.0 KLD Septic Tank 

Arrangement should be made for collection of water used in process and domestic effluent 
separately in closed water supply system. The treated domestic and industrial effluent if discharged 
oulside the premises, if meets at the end of final discharge point, arrangement should be made for 
measurement of effluent and for collecting its sample. Except the effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent. It should also be ensured that domestic effluent should not be discharged in storm water 
dra . 

The domestic effluent should be treated in treatment plant so that the should be in conformity with 
the following norms dated treated effluent . 

Domestic Effulant 

S.Na | Parameter | Standard 

The industrial effluent should be treated in treatment plant so that the treated effluent should be in 
conformity with the following nomns. . 

| Industrial Effulant 
| S.No. | Parameter in Standard 

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 
washing of floor and equipments etc should be treated before its disposal with treated industrial 
effluent so that it should be according to the norms prescribed under The Environment (Protection) 
Act,1986 or otherwise mandatory . 

The other pollutant for which norms have not been prescribed, the same should not be more than the 
norms prescribed for the water used in manufacturing process of the industry . 
The method for collecting industrial and domestic effluent and its analysis should be as per legal 
Indian standards and its subsequent amendments/standards prescribed under The Environment 
(Protection) Act, 1986. 

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
disposed of on one disposal point. This common effluent disposal point should have arrangement for 
flow meter/V Notch for measuring effluent and its log book be maintained . 
The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

Specific Conditions:
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i. hus consent to operate 1s M/S GLASS AND FUUNVKY SANDD. (Lantde-29.29 10/2, 
Longitude-81.593677) BARGADI, BARA, PRAYAGRAJ. 
3. This consent is valid for Washing of Silica Sand-25 Ton/Day. 
3, Unit is directed to reuse of recycled water through settling tank. 
+. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within 
Q3 months. 5. Unit is directed to make a boundary wall around the premise within 03 month. 
6. Unit shall ensure zero discharge outside the premise. 
7. Unit ts directed to comply the provision of Central Ground Water Authority NOC if withdrawal of 
ground water. 
§. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of 
water abstraction. 
9. Unit is directed to develop green belt of appropriate thickness around the premise with fast 
growing decicuous saplings. 
|G. Unit directed to file Annual Compliance Report of the condition. 
il. For the expansion/diversification of the production capacity, pre-consent of the State Board shall 
be mandatory. , 
!2, You are directed to submit purchase of Raw silica sand every quarterly. 

; Digitally signed by 
Pradeep \ Pradeep Kumar 
Kumar 7 Nishwakarma 

; 4... OBte2021.05.13 
Vishwakayrma 425193 -5'30 

For and on behalf of U.P. Pollution Contro] Board . 

{ssued with the permission of competent authority . 

R.O., UPPCB PRAYAGRAJ. 
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exit: / Ph, ; 0532—-2569727 

=: ale oie, var wes yea Pear ae yeti aed 
Nort Cita aati? acy ~ “ay” REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD 

crane Pore oRicg med, Waex—10, ajar Wears, Yel, warned — 229600 
Avas_ Vikas Parishad Colony, Sector-10, Scheme No. 3, Shunsi, Prayapraj, 

. a roprayagraj@uppcb.in 
viel MO. MOT OR AS of 200) / DAY fetter 21 | Ju 
art F, ML Glass ated fountoiy Cad ’ 

aes Pann _ onan 

fara: ara wsira ea efteaeor, ad feet err siloyo Wo 203/2021 <dt era 
Gal Tan ara ali gfteer g oa ¥ ua area fears 19.01.2024 & weer 
| 

eee, 
eu wie Roop vat ver we) sora et fe aria wea eta 

ufsaer, ad feel ERI stowo Go 2038/2021 et ent Wa TAMA Alaa ai girs 
a ary H ofa anée feat 19.01.2024 HF onoel wt yfrarel gaat wen 8) WR 
ares i Bo yo weuor Pear ars at mo wefla eRe atten, ag feet F arparer 

aren wear Pry oy ag Ai Peéfra ear rar 3} foras wa F oneal gory B Gade 

i yer / vente srggrert arear Preaferad fergsit oe aifea &— 

o afin wre a wena aT dec vd Weal aque set | 

o afin ware 4 fara ot gery eg eRe) ST GET | 
afin ware tf freer og oF vad to St ame a Uae wa Ba RTT 
(Rredi) & Prareer @r Refer 

o y~m oe ater Bq THosowio GT wre | 

e grew mer 7 the ra won oF feaxforer oT wramic | 

os of aera gard & dares HF fee UW AeRae GF Rafe) Ye Toe 
(gat a feferan) ud adam A Rae At faferer va get fafermr or wearfta 

aera | 

o tf MeRua (i Pelee) 8g seer ay wrasse | 

o afta ¥ eta vfecar vad arevgrare or feerfer| 

o ufvae Hf gett & omarma 8a We vd vga art oT Reve 

ort: ora Préfira Pra omen 8 fe oot wae fergsii we yt at sien 

yarn wa oifer & 03 Re i ee wrote HDs fear creat YPiRat ee KoRn 

G 

arqarers siren mo Taowtiodio # aera cree Br wi US | 
Waele, 

Ly 334 
(amo ao FR) 
aaa afer 

piafettr—pea cefaxor arena (GeA-2), Go Mo were free ag, CATH Hl UTE 

errs HAYA | Lo 

aaa aren 

factlur Pac BMYIA
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Corrected Order 

Shy Mee ut Court No. | 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 203/2021 

Devidas Khatri Applicant 

Versus 

Union of India Respondent 

Pree af bee eteyoe on Date of nee ing: 19.01.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’'BLE DR. A, SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Anoop Agarwal, Adv. for Applicant (Through VC} 

Respondeni: Mr. Arvind Yarma, Senior Advocate with Mr. Manish Kumar & Ms. 

Smidhi Sharma, Advs. for R - 13 

Mr. M.L. Lahowy, Mr. Paban k. Sharma, Mr. Anchit Sripat & Mr, Pranab 
Kumar Nayak, Advs, for R-8 & 9 
vir. Pradeep Shukla, Adv. for R- 10 

Mr. Mukesh Kumar, Adv. for R- 11, 12 & 14 

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC} 

Mr. Raj Kumar, Adv. for CPCB 
Mr. Mukesh Verma, Adv. for Mining Department, State of UP 

Ms. Priyanka Swami & Ms. Simran Sehgal, Advs. for SEIAA, UP 

ORDER 

lL. This Original Application involves the issue of illegal operation of 

washing plants of Silica sand in Shankargarh Block and nearby area of 

Prayagraj District, Uttar Pradesh. 

2 The Tribunal had appointed joint Committee and its report was 

duly considered on the previous date. The Counsel for the UPPCB had 

made a submission that the fresh inspection was done and had sought 

liberty to file a fresh report of the joint Committee. 

3. On the previous dates, seven active lease holders which were found 

to be operating were impleaded as respondents and they have been 

served and represented today. A fresh report of the joint Committee has
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been filed on 17.01.2024. The report discloses the details of the existing 

and expired mining leases as also the washing units which are found to 

be operating. 

4, There are seven existing leases, 18 expired mining leases and 42 

washing units. The details of the 18 expired mining leases are as under:- 

“Silica Sand Mines in District Pravagraj 

S. Name of Name of Gata Arca Lease Periods Geo-Coordinates 

No.| Applicant & Area No. ‘ 

Adress a 

1 2 3 4 5 6 ? 

ito XXX ¥ XxX XXX 7 OM. see YAK sessecesserectesesvseeessccavsersses , 

Ore ” Oa,' Pia hei Hach 09-02-1993 | A | 25°16'3.62"N | 81°34"14,03"E 
nm Sariner to B | 25916'4.53"N | 81°34’18.61"E 

Prasad Gupta 1.27 Ha, 

8 Niwasi- | Bhaishahi i (ais | 08-02-1998 
‘ . -02-199 2161.04" °34'18.72°E Shankargarh Acre) 09 a 998 | C | 25°16'1.0A"N 81°34'18.72°F 

Prayagraj : 
08-02-2018 [Oo | 25°%16'0.10"N | 81934 15.87'E 

A | 25°15'26.19'M | Br3S1LSC'E | 
145, 146, B | 25°45'20.58"N | $3°35'27.47"6 

4 

. 147, 148, Cc | 25725'18.65"" | $1°35'°26.74"E 
Sarva Shri Qm 209 to 08-08-2001 ae IS65'N | 819893 OE 

g, |taxmilndustries| 4, | 318,501,| 9.397 Ha D [25°15 '18.65°M | 81°35"23,.91"E 
~ 186 Mahjani Tola 403, 404,} (20,75 Acre} 0708-202 Ej) 25°15'75.35"N | 81°35'21 70" 

Allahabad 405, 402, 7-08-2022 (1 95755°95,62"N | 61°35'16,15°E 

48, 143, G | WSSS.d2"N | Sas 17.se"r 4 

14 H | 25°15'22.50"N | 31"35'3,27°C 

13, 15, 18, A | 250 17’ 34.46" [$10 40’ 16.52" £ Shri Rishi Chawl 
oe wa 137, 160, 14-01-1990 |B | 25017 32.39" 81040’ 21.49" E 

S/o Shri Ramesh 
168, 169, to c | 25017' 29.19" 's1040° 20.51" |! 

Chandra Chawla 172, 173 13-01-2000 
iwasi ane 59: : 5017°18.95" ‘$1040 32.75"E— | 1G, ae oF Aswa 174, 80, 20.59 Ha 1eUL2000 D1 2501 is = 10 <c 3 Se 

colon 8 191, 198, to € 7 25017' 16.8 S10 40° 31.117 £ 

Y 199, 200, 13-0:-2020 
Allahabad | a5 : 

3 212 ! : 

10 to 13, A_| 25°71 : 

101, B } 25°15'3S, 2 : 
. : 102, c | 25°15'37.98"N | 8i734°5:.5 1 

Srat, Vijay Laxmi : 3 | 22 28-7-2001 tae way bas *aq'co aye 
Kesharwani 86 . 4 — 06 Ha (15.00 ‘ D } 25°1S’38.G9"N | 3i°34'S2.47"E 

i. woe Kachari to 131, to € | 25°15'27.86'N | 81°34'53.69" 
Mahjani Tola 167 Acre} 39-7-2021 = St 338 

: ‘ _ F 2S71S'3L.18"N | SiG. LaF ' Prayagra 568, 25715311 iRa'aG.24 | 

570, 
571, 572 a 

3 A. 736, 737, 15-12-89 
. 738, 746 

M/s Harlmandir 60 764 to 3 
. ~ iS ‘ 4-12: . 

12. Mineral Traders, Chathera 767, 785, | 104.206 Ha. 14-12-99 

Sohabatiyahag, Gurhetha 387 to 15-12-1999 

Allahabad - ta c 

871, 873 14-12-2019 
Ehaae to 
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250 18° 29.92" N 810 40° 41.01" E 

250 18° 25.32" N S20 40° 38.76" E 

. 250 18° 24.48" N $10 40° 40.83” £ 

L
p
 

oa
) 
y
m
 

. 250 18’ 20.32” M 810 40° 38.91" E 

250 18’ 21.10" N 210 40° 36.53" € 

250 18’ 19.37" N 810 40° 35.30" E 

250 18’ 20,73" N 810 40° 32.92” E 

250 18’ 16.81" N $20 40° 31.56" E 

. 25°18'7.90"N 31°40'27.80"E 

. 125°18'8.73"N 31°40'25.14"E 

. |25°17'S0.57°N 31°40'16.03"E 

25°17'58.96°N 82°99'51.32°E 

. 125°18'27.92"N 82°40'2.94"E 

. 25°18'26.16"N 182°40'9.07"E 

25°28'30.63"N 81°40'14.36"E 

a
1
)
 

>)
 

PO
] 

BP
) 

Oo
] 

2]
 

=z
) 

0 

25°18'29.36"N 1°40'17.66"E 

Siri Gadriprasad 

Ameanath 

: Niwasi- 

i Shankargarh | 

‘ Sara, Allahabad | 

Lakhnauii 18,00 Ha 

10-8-73 

to 

09-38-93 

25°15'3.97°N 81°33'36.12"E 

25°15'6.06"N 81°33'44.22"E 

25°44'51.51"N 81°33'41.85"E 

25°14'52.25"N 81°33'38.79"E 

R Varhneya 15/2| 

6 da) Lauhar Road, 

\ Ailgnabad 

Janwa 
39.25 Ha. 

(97 00 Acre} 

30-12-1990 

to 

29-12-2000 

25°13'17.73" N 81°32'32.24" E 

25°13'16.66" N 81°31'46.89" E 

28°13'14.98" N 81°31'46.38" € 

25°13'3.91" N 81°31'SS.03" — 

25°13'3.01" N 81°31'46.23" € 

25°13'1.51" N 81°31'46.46" £ 

25°13°1.60" N 81°31'44.03" E 

X
P
M
)
 

|]
 
M
O
P
 

OO
) 

P|
 
P|
 

oO
] 

Al
 
@e
]>
 

25°12'S7.78" N 81°31'44.23° € 

25°12'S7.86" N $1°31'47.04" £ 

25°12°54,03" N 81°31'47.93" £ 

25°12'55.97" N 81°31'S7,17" £ 

25°12'51.71"N 81°31'57,44" E 

25°12'48.80" N 81°31'38.33" 

25°12'S6.52" N $1°31'36.13"E 

25°12'S6.13" N 81°31'34.S6" E 

| 
M/s Indrayeet | 

Kaur : 

i Ww
 Dera 

Baars 
333 61.02 Ha 

15-10-79 

to 

14-10-1989 

25°17'17.35" N 81°39'6.23" E 

25°17'17.64" N 81°35'14,.81" E 

25°17'20.37" N 81°35'16.07" E 

25°17'23.00" N 81°35'14.31" E 

25°17'24.S5"N 81°35'16,33" & 

25°17°19.56" N 81°35'23.39" € 

25°17'16.55" N 81°3S'22.14" € 

F
P
O
)
 

™]
 

MM
 
O
P
O
]
 

@]
 

1 
oO

 

25°17'2.51"N 81°35'22.14"E 

25°16'S4.93" N 81°35'13.70" E 

25°16'52.30" N 81°35'18.10" € 

25°16'48.48" N *84°35'20.98" E 

25°16'S7.48" N 81°35'6.96"E 

28°27°9.20" N 81°35'10.73" E 

25°27'15.47" N 81°3S'S.74"E 

SP Sesharwani + 
td. 186 Mahjani Tota, 

\ : Allahabad 

Kachari 

28.93 Ha 

{71.5 

Acre) 

24-8. . /25°1S'35.39" N $1°34'56,.52" E 

. (25°15'34.53" N 81°34'59,99" ¢ 

o
l
e
l
y
l
2
}
 

2}
 
e
j
a
t
e
c
 

. [25°15'36.16" N 81°35'0.71" & 
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23-8- D./25°15'34.0a" NW | 81°35'7.55"E 

2003 E.|25°15'33.03"N | $2°35'7.01"E 

F. | 25°15'32.67"M | $1°3S'3.78" Ej 

G.} 25°15'32.94"N | 8i°35710.02"E€ | 

H.{ 25°15'27.46"N | 81°35'24.98"E | 

J. | 25°1S'30.54" N | $1°35'24.88" E 

). | 25°15'28,72" N | 81°35°31.31" E 

K,] 25°15'23.74" © | 81°35'30.85" £ : 

UL. | 25°28'23.27" VE 81735537 30" E 

M [5°15'15.25° 8 

N.j 25°45'14,S1°N | 81°35°E5.32°€ 

O.| 25°15'20.59" 8 | $1735'N7.46" 5 | 

PLE 28°15'26.21"N | S235 1LAS Ee 

Q.| 25°15°19.59" N | 81°35'7.49" £ 

R.| 25°15'25.67" N | 81°34'57.36" E 

Shri Pradeep 28-10-78 | A | 25°13'44,52"N (81°37'30.60"E 
Kumar to 8 | 2513'43.45"N |] 81°37'34,77" 

17, | Niwas! ~ 359/18 Madanpur 430 6.619Ha 27-10-88 [eo Taeea336.07'N | B1°3793.51"E 
Niraml Nagar 28-10-88 D 

Keedganj to 25°43'37.35"N 
Allahabad 27-10-98 

A,| 25°15'29 FIN 

B.| 25*15'25 oa"N 7 

i C.] 21S'27.99"N | S3aReesE | 
.| 25°15'24.97"N | §1°3329,.01"E I 264, 265, D.| 25 is i 1133) ove | 

Jai Shri Trading 271, 258, E.| 25°25'22.69"N | 81°33'55.42"E 

Company Shri 245, 254, , F.{ 25°1S'15.98"N | 83°33’S3.18"E 

Ashok K 257, 260 29-11-80 aa, | DSTONUMAN | aL aishahi | S1a7Ha to G.] 25°15'12.61"N | 81°33'59.61°E 
Aggarwal 261, 262, 28-11-2000 — - —— - 

Niwasi Meerganj 259, 258, H.} 25°15'10.37"N | $1°33'58.71"E 

Allahabad 218, 239. 1. | 25°15'12.08"N | $1°33°37.36°E | 

220 25°15'31.31"N | 81°33°30.85"E | 

kK. | 25°15'33.38"N | $1°33'77.83"E 

UL. 1 25°15'38.29°N | Siege. as"e 
M{ 25°15'3!.39"N | $1°33'89.02"5 
AL] 25°17'4h.14'N [SIMOIOAIE 

Bf 25°17'40.01"N | si7doacate 

C.| 25°175052'N | Slanieore | 

[ 0.| 25°47'S0.67"" | $1°40'19.27°C 

E.} 25°17'SG.91"N [ 81°40'26.26"E 

. | 25°47'S9.02"N *40'29.25"E Mahendra F. | 25°17'S9.02 $1°40'29.25"E 
Bharti S/o 6-2-1991 } G.| 25°17°58.868"N | 82°40°38.45"E 

19. | Keshav Bharti, Aswa 1.22 Ha to H.| 25°18't.40"N 81°40'43.S1"E 

Pura Baldu, Bara, 5-3-2001 [1 35917'59.27'N | 81°d0'S1.13°E 
Allahabad { J. | 28°17°55.37"N | 8140'S 3, 10"E 

| | WSi7ae.02"N | SLATE 

! L. | 28717°S3.8:7"N 

mi] 2$°17'63,38"N 
| . 
: N.| 2591735. 78"N 

M/s Rama Silica | A. 25°13'0.99"N 

Sand Trading 27 2-75 S12 55. 28°N 

20. | Niwasi — 359/18 Janwa 29.17 Ha _fe Cl 251258 RT N 

Nirmal Nagar, ' 26 2-05 rrr raa 
Keedgany, . 25°12 any - 
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' Alotaiad E.{ 25°12'S0.57"N } 81°31'27.43"EF 

\ F, | 25°12°52.39°N | $1°31'22.62°E 

j G.| 25°12'36.08"N } 81°31'13.01"E 

H.} 25°12'43.28"N | 81°31'7.53"E 

i : we ee 

i che Binulit | 16-6-79 A| 25°11'S0.08"N | §1°32'13.38"E 
PManara, & Sons) to By, 25°21'27.87°N | 81°32'10.25"E 

: Shr fey | -6-. aa4h ” @Q4° ° 
pe NEE awa ropa | 2689 [e] 25°11'35.68"N | 81°31'48.09"E 

Awasibi Miease | 16-6-89 O} 25°11'44.31°N | 81°31'42.18"E 

; ; to E| 25°11'S0.09"N | 81°31'46.24"E 
et . 1S-6-99 

! ' A.| 25°17'2,09°N | 81°39'58.75"E 

: B.| 25°16'S9.09"N | 81°40'5.12°E 
1 Shirt Laxens C.| 25°16'S0.47"N | 81°40'6.41"E 

Mining aaer 7" eT > 
Cerporation 0-5-1974 D.} 25°16'44.83°N | 81°39'S6.04"E 

22. | Adress- Laxmi Dhara : 26.03 Ha to E.| 25°16'36.15"N | $1°39'49.28"E 
Bruwan, Po- 09-5-1994 | ¢ | 25°16'37.74"N | 81°39'46.77"E 

Shankargarh, G.| 25°16'45.30"N | 81°39'51.07"E 
Allahabad 

‘ H.] 25°16'50.01"N | 81°39'41.30°E 

i \. | 25°16'S7.54"N | 81°39'49.48"E 
' Vill- Shankargarh, Talapaar, Kapaari, 

Barui, Khansemra, Beyonara, Raipataa, 

Matrawar, Gorkha, Gheyodora, Chak 
Smt, Rant Arajt. Gadhwa, Gadha, Lakhanpur, 

PRayendra Kumari: Katha, Shivrajpur, Osha, Atari Kapsan, 

; Ba Raymahai rah. Bara Approx. 16.04.1947 Charihari, Gobra Sangram, Pagwar, 

23 Shankargarh . including 46 Majhiyaaci Badeliya, Gobra Dewar, 
: \ . 16000 Ha to forever ’ . \ 

District Villages Bardaiyaa, Bhonari, Longara, 

Altahabad Tah.- Gadhamaar, Chandra, Lalai, Baisa, 

Bara Laungkhurd, Baghela, Panduwa, 

Parvejabad Alla Burahi, Bashara, 

Tarhaar, Lalapur, Maduri, Pratappur, 

Surwal 

6-7-1972 A| 25°16'39.87"N | 81°35'7.79"E 

Harimandir to B{ 25°16'39.88"N | 81°35'17.27"E 
24 Mineral Traders Derabari 333 19.5 Ha. 5-7-1989 C | 25°16'39.05"N | 81°35'21.40"E 

Schbativabag, 6-7-1983 | p[ 25°16'31.59°N | 81°35'19.74°E 
Allahabad to E | 25°16'32.58"N | 81°35'7.97°E 

5-7-1999 

: » Harimandic A | 25°16'1,01"N 81°34'18.73"E 

: : fines al 16-6-1983 B | 25°16'1.71"N | 81°34'31.80"E 

, a8 t Traders Sharsahi 1/2 17.60Ha to C } 25°15'S6.92"N | 81°34'33,08"E 
| | Sobbatvabas, | i 15-6-1998 O| 25°15'49,05"N | 91°34'20.71"E 

| i Aliahgbad | 

5. The details of 42 washing units are as under:- 

“RO, U. P. Polhition Control Board, Prayagraj 

Silica Sand/Stone Dust Washing Vuits 

Ss. Applleation Juslustry Plant Bhandaran | Consent Stasus Water | CGWA/SGWA Not 
No. | Nan Address Capacity validity ol Meter NOC STATUS | Operational 

Boresvell Status 

CHAWLA SILICA | SITIVRAIPUR, 3500 Mine 3eo}28 T Barevelt | Digital NOC GRANT 
SAND TRAGING BARA, TowMontl Holder Water 
an) PRAYAGRAL Flow 

Meter & 
Piczoineter 
Justatled 

> | CHAWLA SILICA | LAKENAUTI. Eta) Mines 31.07-24 Borewell | Digitat NOC GRANT 
SAND TRADING BARA, TowMonth Holder Water 
CO.{CRUSINNG | PRAYAGRAJ Flow 
& WASHING) Meter 

Piczoineler 
Installed 
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ah ob ues  UARGARI 23 Sita Ram Sided No No ] 
J RxDINGe te HARA, Tow Day Uorewell H 
: PUAVACRAT ' 

ol _. | ALLALIADAD 
th P UP EA | SUIVIAIIUR, ait) Abliatandan | 34403-25 Bosewell | Water Applied 

INDE RERISUS Psa RGARG, Tow'Day Shea Flow 

S FRAYAGKAS Meter 
_. i Installect 

wu TO RAITHA, DARA, 1s Sita Rain 31-03-26 Dorewelt Water NOC GRANT 
| PRAYAGRAL Tow Duy Agerwal Fiow 

Mines Meter 

fasialicd 

7 ers 310 Res) Ro No 
Tavis Maeuttr ASW Barew ell 

Mines 

ie RAY AS DUTT BHENIPUR, 13 Abhaendan Mg3.26 Dorewell Waser 

ARBOSILIGA SHANKARGRALL, Tea Bay Sihea Flow 
HISG PRAY AGRA Micter 

VLANT: dasiatled 

3 GUASS AND GARGARI, Ba] ASHOR M-O}-28 No No 
TOUNDARY BARA, TowDay Kuna Dorewell 

SAND PRAYAGRA) Bainoat 
3407 ONTORSIT RACTTART, ye 31-03-24 Wo No 

SMINTRALS BARA, Ton’Day Borewell 
PRAYAGIAL 

is ME LAXMI KACHARI, 5 SES ho No 

INDUSTRIES BARA, Ton'Day Dorewell 
PRAYAGRAS 

36 ASUA DEVI KAITHA, is 41-03-23 Boizwell No Closed 
(SILtICa SHIVRASPUR, Tow’ Day 
WASTING PRAYAGIAL 

2 VLAN ES 

By op LR SEINE ALS BARGARI, Po] Cirawla M0325 Borwell NOC GRART 

bARGARI ; BUIARIYA, You Day Sthea Sat 
DIWARIS A, ! SHANKARGIAE, 
SITANRARURATL, PRAYAGRAS- 

1 PRAY A . aaa) 
isi 

3s f SUS LARIINAUT!, <b Chawla 34-03-28 Borzwell NOC GRANT Closed 
UNTERPRISES GARA, YowDuy ] Silica Sand 

PRAYAGRAL 

39 | SITA DENT LEDAR, BARA, Ww JY3.25 Dorwell No Clysed 
slic a, PRAYAGRAL Ton Day 

WASHING 

PLANT) 

40 | LAXMIMINERAL | GANA KATRA, 28 S-UN28 | Borswell {Water Chesca 
MANUFACTURER | SHANKARGRAIL, Tun Day Flow 

AAD TRADERS PRAYAGRAJ Meler 

lustalled 
at | RADRE PRASAD SHIVRAJPUP., (25 May3-25 Berzwell Water Applied 

AMAR NATIL BARA, Tov Day pS Flow 

: PRAYAGIAL Meter 
| Installed 

ad dott arity LEDAR, O4RA, Wout Mires JE Garewell Ware NOC GRANT 
| SUUSERAL PRAYAGRAS Tow Month Holler Flow 

' | EN I | Meter 
| | tstalledt 

6. The above expirecdl mining lease holder as also washing units are 

impleaded as respondents in the CA as it has been submitted that they 

have violated the environmental norms. The applicant is directed to serve 

the newly added respondents and file affidavit of service at least one week 

before the next cate of hearing. Tne Office is directed to prepare fresh 

memo of parties. 

“I
 It will be open to all the concerned parties to file 

response/objection to the report of the joint Committee filed on 

17.01.2024 within a period of three weeks. 

8. Learned Counsel appearing for UPPCB has submitted that in the 

report of the joint Committee, it has come to light that the units are 

7
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operating/head operated in violation of the norms. Hence, the UPPCS 

proposes to initiate action for imposition of EC for past violation against 

those PPs who have now closed the operation and also to issue show 

cause notice against those PPs who are operating, to close and to impose 

Environmental Compensation. The UPPCB is directed to file a fresh 

action taken report at least one week before the next date of hearing by e- 

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of tmage PDF. 

9, List this matter on 20.03.2024. 

Prakash Sitrivastava, CP 

Sudiiir Agarwal, JM 

Dr. A. Senthil Vel, EM 

January 19, 2024 
Original Application No. 203/2021 
SN
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, AT NEW DELHI 

MEMORANDUM OF APPLICATION 

iUneer section 18(1) read with sections 14 & 15 of the National 

Green Tribunal Act, 2010) 

ORIGINAL APPLICATION NO. OF 2021 

IN THE MATTER OF: 

Devi Das Khairi 

:..... Applicant 
Versus 

State of Uttar Pradesh & Ors. ; 

.... Respondents 

INDEX 

' §.NO : PARTICULARS P.NO 

| 
' 1. ; List of Dates and synopsis 2-3 

: 7 2. i Memo of Parties yrs 

3. /Memorandum of application along with| ,» 24 
: affidavit 

4. |ANNEXURE-A-1 Photographs of the illegal] aQ-—3) 
| | mining activity (COLLY} 

5. ANNEXURE A-2 Legal Notice dt. 22.12.2020 32-837 

6. | ANNEXURE A-3 Reply notice dt. 4.3.2021 38 
| . 

7. °VAKALTANAMA 39 
' 
i 

Filed by: 

ah 

(Anoop Agarwal Advocate & Associates) 
230, Lawyers Charmbers, 

E-Block, Rajasthan High Court, Jaipur 
Mobile Na, 9462001295 
adv.anoop1l0@gmail.com 

Jaipur 

Dated: 9| 8/2} 
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DATE 

LIST OF DATES AND SYNOPSIS 

DESCRIPTION 

The present Application seeks to raise 

substantial question relating to 

environment before this Hon’dle Tribunal bv 

bringing into nolice the blatant violations 

done by the rampant and illegal mining of 

Silica sand in the area located in the 

Shankargarh Block and nearby areas like 

Pervaizabad, Lalapur, Bankipur, Janwa, 

Dhara etc, of Prayagraj district, U.P, of the 

necessary environmental laws and 

regulations, more particularly, the 

Environment (Protection) Act, 1986, the 

Environment (Protection) Rules, 1986, and 

the law on illegal extraction of minerals like 

Silica Sand read with numerous safeguards 

and standards proviced for the sustainable 

development and protection of ecology and 

environment, by operating and carrving on 

4 the activin of ileaal sniaing of Stiica seuil 

without obtaining any permission from the 

Pollution control Board and alsa without 

any safety measures putting the labourer in 

danger zone causing several diseases like 

Silicosis, etc. resulting into “unnatural 

deaths. 

The applicant organisation files a 

representation along with VariCUs 

photcgraphs before the Chairman, CGWA, 

the Regional Director, COWB, Lucknow, 

District Magistrate, Allahabad and the
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Regional Officer, Allahabad of UP Pollution 

Control Board, bringing to their notice the 

ongoing rampant illegal and indiscriminate 

extraction of ground water through bore 

wells, etc. in Shankargarh block, District 

Allahabad, Uttar Pradesh, by approximately 

100+ indus:ries engaged in the washing of 

silica sand, without putting in place any 

mechanism for groundwater recharge. 

The applicant also send legal notice on 

22.12.2020 to the respondents but they 

pave no response. 

Directorate General of mines Safety gave 

reply to the notice, but other respondents 

did not gave any reply. 

Since no corrective action was initiated by 

the concerned departments which acted 

negligently on the representation and 

repeated communications of the applicant 

organisation, the applicant approached this 

Hon'ble Tribunal under Section 14 and 15 

of the National Green Tribunal Act, 2010. 

ae | 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. OF 2021 

IN. THE MATTER OF: 

Devidas Khatri 

S/o Shri Nand Kishore Khatri, 

R/o 239, Laxmi Nagar, 
Behind MangoriWalon Ki Bagichi, 
Brahmpuri, Jaipur-302002 
Email: adv.anooplO0@gmail.com Mobile no. 992800006} 

Versus 

. UNION OF INDIA 

through its Secretary, MOEF&CC, 3rd Floor, Prith 

. Applicant 

vi Wing, Indra 

Paryavaran Bhwwan, Jor Bagh, New Delhi-110003, Email:tapka. 

jigmet@gov.in , Phone no. 01124695274 

. STATE OF UTTAR PRADESH 

Through its Chief Secretary, Government of U.P. 

101, Lok Bhawan, U.P. Civil Secreteriate, Vidhan Sabha Marg, 

Lucknow, - 226 001 ; 

csup@nic.in, Phone No. 0522-2238212 

. CENTRAL POLLUTION CONTROL BOARD 

Through its Member Secretary, 

Parivesh Bhawan, 

CBD-cum-Office Complex, 

East Arjun Nagar, 

Delhi - 110032 

Mscb.cpcb@inic.in. Phone na. 011-223503655 

~ i 

\ : 

tl mA sep. - . KN ?
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t UTTAR PRADESH POLLUTION CONTROL BOARD 

5. 

6, 

‘Sarough its Member Secretary, 

Building. Ne. TC-22V, Vibhuti Khand, 

Gomti Nagar, Lucknow, 

Uttar Pradesh — 226010 

me@uppeb.cam , Phone No. 0O522-2720895 

DEPARTMENT OF GEOLOGY AND MINING, UTTAR PRADESH 

through Principal Secretary, Geology and Mines, 

Government of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaram 

Mehan Roy Marg, Lucknow- 22600:, 

demupexprmnail.com, Phone no, 9522-2205904 ana 

DISTRICT COLLECTOR, PRAYAGRAU (U.P,} 

Dwarikepuri,Old Katra,Prayagraj, Uttar Pradesh 211012 

dmali@nic.in, Mobile no. 954417517 

7, MEDICAL HEALTIT AND FAMILY WELFARE DEPARTMENT 

Through Principal Secretary, 

jst Floor, Lal bahadur Shastri Bhawan, 

Uttar, Pradesh Secretariat, Luclaiow, 2260 oO} 

fhene Me, ©3792 2.33265 
. Respondents 

Enc h' , secre ter Y i lob @ gerd), Com: Pp 

FILED BY: 

Dated: 9/9 }-02-] 

Place: Jaipur 

wold — C 

( Ancop Aga rwal Advocate & Associates) 

230, Lawyers Chambers, 

E-Block, Rajasthan High Court, Jaipur 

Mobile No. 9462001295 

adv.anooplo@email.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, AT NEW DELHI 

MEMORANDUM OF APPLICATION 

(Under section 18(1) read with sections 14 & 15 of the National 

_ Green Tribunal Act, 2010) 

ORIGINAL APPLICATION NO. OF 2021 

IN THE MATTER OF: 

Devidas Khatri 

S/o Shri Nand Kishore Khatri, 

R/o 239, Laxmi Nagar, 
Behind MangoriWalon Ki Bagichi, 
Brahmpuri, Jatpur-302002 
Email: adv-anoopl0@gmail.com Mobile no. 9928000061 

; . Applicant 
Versus 

. UNION OF INDIA 

through its Secretary, MOEF&CC, 3rd Floor, Prithvi Wing, Indra 

Paryavaran Bhwwan, Jor Bagh, New Delhi-110003, Email:tanka. 

jigmet@gov.in , Phone no. 01124695274 

. STATE OF UTTAR PRADESH 

Through its Chief Secretary, Government of U.P. 

101, Lok Bhawan; U.P. Civil Secreteriate. Vidhan Sabha Marg, 

Lucknow, -- 226 001 

csup@nic.in, Phone No, 0522-22382)2 

. CENTRAL POLLUTION CONTROL BOARD 

Through its Member Secretary. 

Parivesh Bhawan, 

CBD-cum-Office Complex. 

East Arjun Nagar, 2 

Delhi - 110032 . , ee 

Mscb.cpeb@nic.in, Phone no. 011-22303655 
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|. UTTAR PRADESH POLLUTION CONTROL BOARD. 

Through its Member Secretary, 

Building. No. TC-12V, Vibhuti Khand, 
Gomtt Nager, Lucknow, 
Utiar Pradesh — 226010 

. DEPARTMENT OF GEOLOGY AND MINING, UTTAR PRADESH 

through Principal Secretary, Geology and Mines, 

Government of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaram 

Mohan Roy Marg, Lucknow- 226001. 

dgmupexp@gmail.com, Phone no. 0522-2205904 

. DISTRICT COLLECTOR, PRAYAGRAU (U.P.) 

Dwarikapuri,Old Katra,Prayagraj, Uttar Pradesh 211012 

dmali@nic.in, Mobile no. 954417517 

. MEDICAL HEALTH AND FAMILY WELFARE DEPARTMENT 

Through Principal Secretary, 

1st Floor, Lal bahadur Shastri Bhawan, 

Uttar Pradesh Secretariat, Lucknow. 

ceeens Respondents 

MOST RESPECTFULLY SHOWETH: 

I. The address of the counsel for the Applicant is given below for the 

service of notices of this Application. 

I. The addresses of the Respondents are given above for the service 

of notices of this Application. 

Ill. The present Application seeks to raise substantial question 

relating to environment before this Hon’ble Tribunal by bringing 

into notice the blatant violations done by the rampant and illegal 
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I\ 

mining of Silica sand in the area located in the Shankargarh 

Block and nearby areas like Pervaizabad, Lalapur, Bankipur, 

Janwa, Dhara etc, of Pravagraj district, U.P, of the necessary 

environmental laws and regulations, more particularly, the 

Environment (Protection) Act, 1986, the Environment (Protection) 

Rules, 1986, and the law on illegal extraction of minerals like 

Silica Sand read with numerous safeguards and standards 

provided for the sustainable development and protection of 

ecology and environment, by operating and carrying on the 

activity of illegal mining of Silica sand without obtaining any 

permission from the Pollution control Board and also without any 

gafety measures putting the labourer in danger zone causing 

several diseases lilte silicosis etc. resulting into unnatural deaths. 

‘The application is being filed under section 14 (1) of the NGT Act, 

S
D
 

2010 since it raises substantiai question related to environment 

as defined under section 2 m (i) and (ii) of the Act and also 

invokes jurisdiction of this Hon'ble Tribunal under section 15 

seeking stoppage of illegal mining activity of Silica Sand in the 

area. 

‘The application involves ihe following substantial questions 

relating to environment: 

(1) Whether the Respondents are under an obligation to pretect 

and improve the quality of the environment and vrevent 

illegal, unsustainable and unscientific extraction of silica 

sand, in accordance with the laws and regulations laid 

down in the acts specified im Schedule [ «f the NGT Act 

2010?
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(2) Whether proper safeguards/steps have been undertaken by 

the concerned authorities to control and prevent illegal and 

unsustainable mining of silica sand operating in the area 

without having any permission. ? 

(3) Whether an effective monitoring mechanism has been put in 

place to check illegal; unabated and-.uncontrolled mining 

activity of Silica Sand in the area ? 

(+) Whether any illegal mining activity by the mining mafias 

could be allowed without undertaking any cumulative 

impact.assessment study and carrying capacity study in the 

concerned region? 

\LThe illegal and unsustainable extraction of Silica Sand 

undertaken without any restrain by the Respondents No. 1 to 4, 

in flagrant violation of the orders of this Hon’ble Tribunal and in 

absolute derogation of the statutory environmental norms, makes 

it imperative for the Hon’ble Tribunal to adjudicate upon the 

environmental violations raised in the instant Application. 

FACTS IN BRIEF: 

1. That the present Application raises a serious issue of illegal and 

indiscriminate extraction / illegal mining activity of silica sand: by 

the mining Mafias, without obtaining the necessary permissioris 

from pollution control Board and various authorities and without 

putting in place any proper extraction mechanism keeping the 

\ labourer in danger zone of various disease like silicosis etc., in 

Rs 
SF Shankargarh block, Pervezabad area and Lalapur, Banldpur, 

Janwa, Dhara etc in the Prayagraj district of Uttar Pradesh, thus 
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violating the previsions of the Environment (Protection) Act, 

1986and the rules. framed there under and the CGWA Guidelines, 

thereby drawing the jurisdiction of this Hon’ble Tribunal in the 

present matter. 

. That since Shankargarh block is largely a non fertile area and 

rich in mineral resources, especially silica sand, industrial 

activity involving mining of silica sand and consequently, washing 

of the so extracted silica sand has cropped up. Silica sand is a 

good repository of ground water and the movement of ground 

water is mainly through the deposits of silica sand. Shankargarh 

-block being a drought prone region, the recharge potential is 

intrinsically connected to the preservation of silica sand. Due to 

indiscriminate mining of silica sand deposits and the unchecked 

extraction of ground water by the silica sand washing plants, the 

natural aquifers of the region, which are the singular source of 

drinking water in the region, are getting depleted at an 

exponential rate. Photographs of the illegal mining activity of 

Silica Sand and unchecked extraction of ground water for the 

purpose of washing silica sand are «annexed as ANNERURE A-1 . 

_ That concemed with the indiscriminate and excessive extraction 

i’ of ground water for the purpose of washing silica sand in the 

region, the applicant inquire to silica sand washing plants in 

Prayagraj district and he found that they have not obtained say 

valid and effective NOC from CGWA. And no action was taken 

against such silica sand washing plants from the CGWA, 

That thereafter, the applicant, in its public spirited efforts, mace 

a representation along wilh various photographs betere ihe
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authorizics like Regional Officer, UP Pollution Control Board 

UPPCB, Prayagraj Chairman, CGWA, the Regional Director, 

CGWB, Lucknow, District Magistrate, Prayagraj bringing to their 

notice the ongoing rampant illegal mining activities and 

indiscriminate extraction of ground wate: through bore wells, etc. 

in Shankargarh block, District Prayagraj, Uttar Pradesh, by 

approximately more than 500 illegal mining activities of Silica 

Sand has been done by Mining mafias and about 100+ industries 

engaged in the washing of silica sand, without putting in place 

any mechanism for groundwater recharge. 

. That the CGWB, Northern Region has admitted that no NOC had 

been obtained by any such industry/plants and no action was 

initiated against any of them. 

. That the applicant also contacted the senior officials of the 

concerned departments and repeatedly communicated with them 

to comduct a surprise inspection of the area regarding illegal 

mining activities of silica sand and their washing plants operating 

in the region and take action against the violators. 

. That in response to the -said complaint/representations, the 

Regional Director, Central Ground Water Board also informed the 

District Collector, Prayagraj about the complaint received 

regarding illegal extraction of ground water and requested for 

initiating action against the same: 

.lt is humbly submitted that despite the above said 

communication, no corrective action in pursuance of the 

complaint/representation sent by the applicant organization, was 
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taken by the authorities against such industries to check the 

rampant groundwater abstraction. 

. That it is further submitted that the authorities have grossly 

failed to take punitive action against such violators under section 

15 of the Environment (Protection] Act, 1986 and thereafter 

applicant also send legal notice on 22.12.2020 to the respondents 

but they gave no response. Directorate General of mines Safety, 

Dhanbad gave its.reply dated 4.3.2021 , but other respondents 

did not made any response. hence, the applicant is constrained to 

approach this Hon’ble Tribunal for appropriate directions to 

remedy this dismal situation. Copy of legal notice dated 

22.12.2020 and reply notice dated 4.3.2021 are enclosed 

herewith and marked as ANNEXURE A-2 & A-3 respectively. 

10. That due to tne aforementioned facts and circumstances, che 

applicant is constrained to file the present original application 

before this Hon’ble National Green Tribunal on the following 

among other grounds - 

GROUNDS 

. Because the illegal mining activities of silica sand in the 

Shankargarh block cf District Prayagraj, Uttar Pradesh are 

responsible for causing substantial environmental damage by 

undertaking illegal and unscientific abstraction of minerals and 

ground water resources and causing environment damage and 

constant depletion of the ground water thereby affecting 

environment and public health of the residents at large which 

c 

completely depend upon the said important natliral resource tar
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leading « quality life. Furthermore, the extraction of groundwater 

e washing plants is highly unsustainable which reserves by ta 

veaud uhimately result in decline of the ground water without 

rhe entive regions aforestated would be extremely alfected which 

and will not be able to function effectively, 

Because , in the aforesaid area of Prayagraj District, ; there is 

rarnpant illegal mining activities in the non sanctioned areas of 

Government lands and causing great revenue loss of Royalties 

and all Government lands are illegally dug by the local labourer 

without any safety measure causing shicosis and other likewise 

diseases and all green belt is also wiped out. 

. Because, in the aforesaid areas severe! illegal moving crushers 

have been installed and being run on generators without having 

any permissions. They are running with temporary structure and 

so on inspection by mining authorities, they run away leaving no 

eviderice. The entire area has been dug.as a rat hole activities 

and it must be regularized. 

Because, Most of the mine which have been issued EC are not 

complying with EC conditions especially plantation, CSR, proper 

monitoring and other conditions. And also they are also not 

extracting munerals from the allotted areas , but it is very 

surprised that they are regularly showing the mining activities , 

this may be purchasing the minerals from the unauthorized 

mining Mafias who are digging the not allotted area. This is a 

serious matter as they are causing harm to the environment as 

well as loss of revenue to the Government. 
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BE. Because, in the aforesaid area, illegal mined Silica sand minerals 

are being transported by tractors or trucks without having any 

valid: ravannas and in their place some illegal Pahar Parchi is 

used that also being generated by the mining owners itself. There 

is illegal practice of Pahad Parchi against the valid Ravannas. 

This illegal practice is going on from a long time without any 

check by the Government authorities. And no step has been 

taken so far by the authorities even after having full knowledge of 

the same. 

. Because of unauthorized movement of mineral on Pahar Parchi, 

illegal mining is going on this pretext in the entire mining area in 

all the blocks mentioned above due to absence of checks and 

balances. Most of the illegally mined out mineral are transported 

on the Pahar Parchi of some cf the sanctioned mines. 

. Because, UPPCB as well as Department of Geology and Mining, 

Government of U.P. have closed their eyes regarding these illegal 

mining activities under the pressure of the mining Mafias of the 

area. All Government land are illegally being digged and exploited 

the labourer and all green beit is wiped out 

. Because, the Guidelines of 2015 prescribe that all indusiries in 

non-notified areas have to take NOC from the CGWA. However, 

there are innumerable industries functioning in the aforestated 

areas, which are even water intensive industries which depend 

upon ground water as its raw material, NOC must be obtainec 

from the-CGWA, the withdrawal of ground water must de limited 

to certain percentage and subject to the ground water recharge 

hu
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inrough measures taken by such industry. However, there is no 

compliance of the same. 

Beeause in Safal Bharat Guru Parampara v. State.of Punjab & 

Ors. [O.A. No, 9/2014 decided on 20.07.2015], this Hon’ble 

Tribunal dealt with the necessary actions for maintenance of the 

ground water level; and, directed the Government to notify 

categories of areas based on their water-availability and to.impose 

restrictions regarding the use of groundwater for agriculture and 

other purposes. This Hon’ble Tribunal also promoted the need for 

rainwater harvesting. 

J. Because this Hon’ble Tribunal in Taurus International (Projects) 

Pvt. Led. v. Dethi Pollution Control Committee (Appeal Na. 1 of 

2015 (M.A. No. 241 of 2015, 12 of 2015, 13 of 2015 & 74 of 2015) 

vide order dated 15.04.2015 observed as follows: . 

“tt is evident that unauthorised and illegal extraction of 

ground water is going on rampantly unchecked. It is 

unfortunate that in a place like Delhi, Gurgaon, NCR, Delhi 

where the groundwater has already depleted much more than 

can be expected such things are permitted: We direct cows 

Counsel who is present in these cases, to: ensure that 

appropriate actions are taken against illegal and 

unauthorised extraction cf ground water and if these pumps 

are operating ‘without permission of CGWA and without 

compliance to the condition stated for such permission, The 

Authonty shall take stand forthwith to seal such illegal and 

uncauthorisedtubewell and extraction mechanism, The SHO of 

the concerned area shall provide full assistance to the officers 
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to implement the order forthwith. Needless to notice that this 

seriously prejudices not only the provisions of the Waiter Act 

but even the Environmental Protection Act, and directly affects 

the groundwater and ecology of the area in question.” 

K. Because due to this large scale illegal mining of Silica Sand and 

illegal abstraction of ground water by the silica washing plants, a 

severe situation of freshwacer scarcity in the region is imminent. 

L. Because the silica washing plants, by carrying out their 

operations without valid NOC from CGWA (as corroborated by the 

CGWA is in flagrant violation of the CGWA guidelines. 

M.Because the illegal mining activities of Silica Sand and silica 

washing plants, by carrying out their operations in an 

environmentally irresponsible manner, are in violation of the 

basic tenets of environmental jurisprudence such as sustainable 

development. 

N. Because the Government of the Uttar Pradesh and Uttar Pradesh 

Pollution Control] Board and CGWA have failed to discharge their 

statutory duty te provide a clean environment and take necessary 

action against such erring units and such inaction is causing 

irreversible damage to the environment. 

O. Because this Hon'ble Tribunal in Krishan Kant 

‘Singhy.TriveniEngg. Industries Ltd. & Ors: (O.A. 317 of 2014) vide 

itsJudgment and Order dated 10.12.2015 has held: 

“Every event af pollution by itself would be a seperate ane) 

i independent cause af action. No Industry Con fe perntltedd te 

take up a stand thet sineg th had been policing In the joist
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years, therefore, by necessary implication, it would have a 

right to polhute in future as well.” 

. Beecauise there has been deliberate negligence and wilful violation 

af the environmental regulations and the various orders of the 

Hon'ble Tribunal. As per Section 17(1) of the NGT Act, the person 

responsible lor causing an adverse impact to the environment is 

liable to pay relief/compensation for the damage. Therefore, in 

case of illegal, unsustainable and wumscientific mining and 

extraction of ground water which is ultimately resulting in decline 

of the environmental quality, the concerned person/ department 

will be liable to pay compensation and ensure restitution ofthe 

environment, in accordance with the po!luter pays principle. 

. Because, the illegal mining activities of silica sand, illegal 

transportation and its washing plants are liable for restitution of 

the exploited and ground water reserves in accordance ‘of Section 

15 (1) (b) and (c) of the NGT Act. . 

. Because the carrying capacity of the area must be assessed in the 

light of the cumulative impact of the 100+ silica, washing 

industries, which cause a severe load on the sround water 

resources and the unchecked extraction without any recharge 

mechanism in place results in quick depletion of the scarce 

resource. The NOC, if any, granted by the CGWA, must be so 

granted and made subject to such conditions as may be assessed 

only after thorough study of the carrying capacity of the area in 

light of the cumulative impact of the silica sand washing 

industries and other competing users consuming ground water In 

the concerned region and recycling of water must be made a 
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condition while granting NOC by CGWA for washing of silica 

sancl. 

LIMITATION 

That the present Application deals with a recurring cause of 

action as has been held by this Hon’ble Tribunal in the Forward 

Foundation v. State of Karnataka &Ors. (O.A. 222 of 2014) that 

the recurring cause of action would not stand excluded by the 

‘expression ‘cause of action first arose’. The illegal mining 

activities of silica sand and their washing plants continue to 

operate with impunity even till date, without obtaining any NOC 

from concerned authorities including CGWA and_ despite 

representation being made to the authorities concerned. Even 

otherwise, the applicant has approached the Hon’ble Triounal 

agerieved due to the negligence and inaction of the said 

respondents to take preventive and punitive measures in this 

matter. 

The application has also been filed for restitution of the area 

within five years from the date on which the cause for restitution 

of the environment first arose, which is ‘recurring’ in the present 

matter as the constant illegal mining activities of silica sand and 

extraction of ground water is being done by their washing plants 

are working without.any NOC and without putting any ground 

water recharge mechanism in place. 

Hence, the application js nade well within the period of havirsiion 

prescribed under section 14 and 15 of the NGT Aci. 2070.
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PRAYER 

That in view of the above, it is most respectfully submitted that 

this Hon’ble Tribunal may be pleased to: 

. Direct/forder the respondents to stopped the 

illegal mining activities of Silica Sand in the 

area located in the Shankargarh Block and 

rear by area like Pervaizabad, Lalapur, 

Bankipur, Janwa, Dhara etc, of Prayagraj 

clistrict, U.P with immediate effect. 

. Direct/order the respondents to: constitute a 

high levél committee to investigate the matter 

of illegal mining activity of Silica Sand and 

their washing plants in the area and submit 

its report before Hon'ble Tribunal. 

. Direct /order the respondents ‘to take 

necessary action for immediate closure of the 

silica sand washing plants without having 

valid NOC or permissions from the concerned 

’ authorities. 

. Direct the concerned respondent authorities 

to conduct a surprise inspection of the area 

and mining lease of silica sand and various 

washing plants of Silica Sand operating in the 

area. And further Impose a ‘strict penalty and 

environmental compensation on: the 

defaulters/violators under the: polluter pays 

principle. 

e. Direct/order to respondents for framing a 

detailed guidelines to restrict the disease like 

silicosis etc amongst the labourer involved in 

the activities of illegal mining of Silica Sand 

in the aforesaid area. 

\o 
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) 

Jaipur 
Dated: 9)9}2) 

Direct/ order to respondents fer the 

restitution of environment damaged caused 

by the culprits under section 15 of NGT Act. 

Pass any other such order/forders as this 

Hon'ble Tribunal may deem fit and proper in 

the faczs and circumstances of this case. 

Soe Filed by: 

cote 
( Anoop Agarwal Advocate & Associates) 

230, Lawyers Chambers, 
E-Block, Rajasthan High Court, Jaipur 

Mobile No. 9462001295 
adv.anoop LO(@gmail.com 

1561



an 

BEFORE THE NATIONAL GREEN TRIBUNAL // 
tt 

PRINCIPAL BENCH, AT NEW DELHI - i * 

| 2" pest 
\ AN cont 

ORIGINAL APPLICATION NO, OF 2021" fae na 
Si y 

IN THE MATTER OF: - * NOTARIAL 

Devi Das Khatri 

eee Applicant 

Versus 

Union of India & Ors. 

bees Respondents 

Affidavit in support of Orisinal Application 

I, Devidas Khatri S/o Shri Nand Kishore Khatri, aged 
about 37 Years R/o 239, Laxmi Nagar, Behind Mangori Walon 
Ki Bagichi, Brahmpuri, Jaipur-302002, do hereby take oath and 
state as under:- . 

i. That I am Applicant and well conversant with the facts of 
the case and thus competent to depose this affidavit, 

iS
 That the accompanying application has been drafted and 

prepared by my counsel under. my instructions and the 
same are based on the records and has been read over by 
me and I have understood the same, . 

3. That the all the contents of Application and Annexure A/l 
to Annexure A/3 filed with the accompanying application 
are true and typed copies of their respective, aut \ 

Jatpurf ofa] 2 | _ » DEPONENT 

VERIFICATION . 

I, the above named deponent, do hereby solemnly affirm 

that the contents of Para No.1 to 3 of the above affidavit are 

true to my personal knowledge. Nothing has been concealed in 

it. No part of it is false. So help me God. | ve tel 

Sethu DEPONENT 
9] 8}2) ATTEBT ED 7 

CARY f[ | bi 
JAIPUR (RAJASTHAN) | aA . 

1562



fKe 
n eee 

#\ > J 

(ieye iv GNys "DMIS JO oMiN¥iw 9bD3771 

Ymbeeps fy CaS IIS J9  SAINIWwW V¥b37TT 

ee ee —) 

[fig TEU

1563



TLLEG AL NTINING 

ge es 

OF SILICA AT PERVAIKABAD 

1564



wore AQ FxIASEON 7299577 T 

yoginweg Le YIIS FO ONINIW FHSSTII 

1565



GAYS WITIS SOONIHS EM F ONNHASARD THOT? | 

‘tad s18a4 Ay DAIAT IN 74037101 

1566



SILICA SAND A 7 
i 

at 

DH PEAS A 

ILLEGAL WEASIIING 

Fan eat 
Sar Se 

PLANT car cal 

1567



“> 

ILLEGAL oo minivg «=F Sinica SAND, AT BANKIPUK 

Rate 
PR 

ILLEGAL | MNNING OF  Siica SAND, AT SANKIPUR 

AW a KS 

“ fod
 

¢ ¢ 

a 

1568



e
e
e
 

ae a
e
 a
e
 

—
_
—
*
—
 

C
e
e
 

Pu aire: Ls An page a 
rl Aue 1 LLE

1569



WA ~ 

“het. 

FE P-vz, ZIPAYIG YY LE TY, YFG NYS 217 Ss so DH (HSMM Toles ALG fHSAE fe) Ts 53 F711 

1570



(LLEGAL CRusaing & MINIME OF. < 
fu; 2F Shes a AT Pe RIPE AL

1571



Si... Ree ne 
un see es oe : ieee i 

lLLEGAL CRUSHING 4. MtIAING OF SILI SAV AT 

PE RuA| ZA BAD , 

1572



P , i 
recA 

ADVOCATE 

Saurabh Gupta Address:- 70, Vikas Nagar-D, 

Heerapura . Ajmer Road, 

Advocate Jaipur - 302024 
Mobile no. 8619026669 

Registered / Speed Post 

Counsel for, 

Devidas Khatri S/o Shri Nand Kishore Khatri, Reo 23, 

Laxmi Nagar, Behind Mangori Walon Ki Bagiclti. 
Bralunpuri, Jaiptr-32002 

To, 

1. UNION OF INDIA 

through its Secretary, MOEF&CC, 3rd Floor, Prithvi Wing, 

Indra Paryavaran Bhwwan, Jor Bagh, New Delhi-1 10003. 

Email:lapka. jigmetgov.in , Phone no. 01124695274 

. STATE OF UTTAR PRADESH be
 

Through its Chief Sceretary, Goveriument of U.P. 

L 101. Lok Bhawan, U.P. Civil Secreteriate. Vidhan Sabha 

Marg, Lucknow, - 225 00} 

esupamic.in, Phone No, 0522-2238212 

L 
vt 

wri oe” —— 

a ee 
Cot cs Swat
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3. CENTRAL POLLUTION CONTROL BOARD 

Throuah irs Member Secretary. 

ees oo 
boty Ayes Shaws ty 

COlD-cum Citice Complex, 

Insist arjunt Nagar, 

Deihi- 1]QOQ32 

Maub cpcbemcin, Prone ne. 01)]-22303655 

+. UTTAR PRADESH POLLUTION CONTROL BOARD 

Through ins Member Secretary, 

Burlding. No. TC-12V, Vibhucti Khand, 

GQuimd Nagar, Lucknow, 

Uitar Pradesh - 226010 

5. DEPARTMENT OF GEOLOGY AND MINING, UTTAR 

PRADESH 

inrough Principal Secretary, Geology and Mines, 

Government of Uttar Pradesh, Khanij Bhawan, 27/8, Rajaram 

“lohan Roy Marg, Luckriow- 226001. 

tiginupexixeemailcom, Phone no, 0522-2205904 

6. DISTRICT COLLECTOR, PRAYAGRAJ (U-P.) 

dimalkenic.in, Mobile no. 954417517 

L 
— ve: v ee 

<a eu 4? 
— 
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7. MEDICAL HEALTH AND FAMILY WELFARE DEPARTMENT 

Through Principal Secretary, 

1* Floor, Lal bahadur Shastri Bhawan, 

Uttar Pradesh Secretariat, Lucknow. 

8. DIRECTOR GENERAL OF MINES SAFETY (DGMS) 

Through Director General , 

Govindpur road, Heerapur, Dhanbad-82600 | 

dycdems.gov.in Phone no. 0326-2221038 

LEGAL NOTICE 

Dear Sirs, 

Under the instructions and an behalf of ms above 
named client, | hereby serve upon you this legal notice as 
under:- 

1. That my client is av Environmental Activist and works for 

social and environmental causes. 

2. That, in Shankargarh block, Pervezabad area and 
Lalapur, Bankipur. Janwa, Dhara ete of the Prayagraj 
district of Uttar Pradesh, there is illegal and indiscriminate 
extraction / illegal mining activity of silica sand by the 
mining Matias, without obtaining the necessary 
permissions from pollution control Board and various 

authorities and without pulling in place any proper 

a
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estraction mechanism kezping the labourer in danger zone 
oi various disease lixe silicosis etc., thus violating the 
provisions of the Environment (Protection) Act, 1986 and 
the rules framed there under and the CGWA Guidelines. 

. That since Shankargarh block is largely a non fertile area 
and rich in mineral resources, especially silica sand, 
industrial activity involving mining of silica sand and 
conseduently, washing of the so extracted silica sand has 
cropped up. Silica sand is a good repository of ground 
water and the movement of ground water is mainly 
tarough the deposits of silica sand. Shankargarh block 
being a drought prone region, ihe recharge potential is 
inuinsicatly connected to the preservation of silica sand. 
Due lo indiscriminate mining of silica sand deposits and 
the unchecked extraction of ground water by the silica 
sand washing plants, the natural aquifers of the region, 
which are the singular source of drinking water in the 
region, are getling depleted al an exponential rate. 

That concerned with the indiscriminate and excessive 
extraction of ground water for the purpose of washing 
silica sand in the region, «the applicant inquire to silica 
sand washing plants in Prayagraj district and he found that 
they have not obtained any valid end effective NOC from 
CGWA, And no action was taken against such silica sand 
washing plants from the CGWA. 

. That thereafter, the applicant, in its public spirited efforts, 
made a representation along with various photographs 
before the authorities like Regional Officer, UP Pollution 

— Ce D — —_———— 
= 
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Control Board UPPCB, Prayagraj Chairman, CGWA, the 
Regional Director. CGWB, Lucknow, District Magistrate, 

Prayagraj bringing to their notice the ongoing rampant 
dlegal mining activilies and indiscriminate extraction of 
ground water through bore wells, ete. in Shankargarh 

block, District Prayagraj, Uttar Pradesh, by approximatels 
more than 500 illegal mining activities of Silica Sand has 
been dohe by Mining mafias and about 100+ industries 

engaged in the washing of silica sand, without putling in 

place any mechanism for groundwater recharge, 

. That the CGWB, Northern Region has admitted that no 
NOC had been obtained by any such industry/plants and 

no action was initiated against any of them. 

. That the applicant also contacted the senior officials of 
the concerned departments and repeatedly communicated 

with them to conduct a surprise inspection of the are¢ 

regarding legal mining activities of silica sand and their 
washing plants operating in the region and take action 

against the violators. 

. That in response to the said complaint/representations. the 
Regional Director, Central Ground Water Board also 

informed the Disirict Collector, Pravagraj about t 
complaint received regarding iilcgal extraction of ground 
water and requested for initiating action against the same. 

Ww 

. tt is humbly submitted that despite the above said 
communication, no corrective action in pursuance of the 

complaint sent by my client, was taken by the authorities 
against such culprits to cheek the legal action.
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ia Phat it is further submitted thet the authorities have 
zrossly failed to take punitive action against such violators 

under secdon 13 of the Environment (Protection) Act, 

IUS6 and henee, the applicant is constrained to approach 
ls vou for appropriate directions to remedy this dismal 

SHTUQtion. 

|, therefore through this legal notice of 15 days 
advise all of you to take serious steps in the matter and by 
making sudden inspection over the aforesaid area by satellite 
dala, site inspection report may be prepared and mining 
activity in the aforesaid area may kindly be stopped with 
immediate effect and required criminal complaints may 

kindly be initiated against the culprits and environmental 
compensation as well as illegal mining compensation be 
imposed over the culprits and aforesaid area may be restored 
lo Us original position, And also take strict action against 
defauhing officers who are not performing their duties as per 
law, Necessary steps to be taken witain a period of 15 days 
and copy be supplied to my client, regarding action taken 
against the culprits. If the aforesaid grievance of my client is 
not redressed within the stipulated period, then I have got 
ready instruction From my client to initiate the legal 
proceedings before Hon’ble National Green Tribunal and 
other competent courts of law at your cost and consequences 
arising therefrom which may kindly be noted. 

Yours, 

para 

( Saurabh Gupta) 

Advocate 

= eh 

Try y-)v0 
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Annex Lat ~ ft | 3 

Govt. of India # 4M FAI 

Ministry of Labour and Employment 

2m | TAM FATE 
Directorate General of Mines Safety - 

AM ee wai 
Dhanbad / JAdig- 826 001 

10-25016/80/2020/-FaTa (40 )/ tae wag, Bae «OG 7rd, 2021 
. . 14s 

To, 

Sh. Saurabh Gupta 
Advocate 
76, Vikas Nagar-D 
Heerapura, Ajmer Road 
JAIPUR (Rajasthan) 302024 

Sub: A legal notice received from Sh. Saurabh Gupta, Advocate on 

behalf of Sh. Devidas Khatri, S/o Sh. Nand Kishore Khatri R/o 239, . 

Laxmi Nagar, Behind Mangori Walon Ki Bagichi, Brahmpuri, 

Jatpur-302002. 

Sir, 

Please refer to your Legal Nolice dated 22.12.2020. In this connection the 
parawise reply of this Direciorate to the aforesaid notice is as follows: 

Para 1- Subject matter does not come under the purview of the Mines Act. 
1952. 

Para 2- Matter of record. hence, no commenis to offer. 

Para3-° Subject matler does not corne under the purvisw of the Mines Aci. 
to 10 1952. 

Yours faithfully, 

CIM 

1 WN reed oe 
- | -t ~ 

Direcior Genta of fines Safely 

“ 

ny 
'
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VAKALATNAMA 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 

AT NEW DELHI 

APEEAL No... OF 2021 

DEVIDAS KHATRI Vs UNION OF INDIA & OTHERS 

KNOW ALL MEN by these presents that I/We the undersigned Devidas Khatri S/o 

Shri Nand Kishore Khatri, aged about 35 Years R/o 239, Laxmi 
Nager, Behind Mangori Walon Ki Bagicht, Brahmpurt, Jaipur-802002 in the 
above case do hereby make, constitute and appoins Mr ANOOP AGARWAL & Associates of 
Chamber No. 230, E block, Rajasthan High Court, Jaipur Bench my/our true and lawful 
attorneys, for me/us in my/our name(s), aud on my/our behalf to appear plead and act in the said 

case, and more particularly to draw, make, present, withdraw, amend, represent and verify. plaints 

or written siafements and to make, or present applications or petitions to the Court, to present, 
withdraw and receive documents and any money from the Court or from the-oppasite party either 
in execution of the decree or otherwise and on receipt of payment there of to sign and deliver for 
micas proper receipts and discharges for the sume, to compromise or to refer the case to arbitration, 

19 seck execution of the decree of any orders in the ease, to draw, make payment, withdraw, amend 

and Cepresent any avemorandum of appeal or cross objections in any appeal arising or to seek 
reviews or revision af any Judgment, deeree or order in the case, to appear, conduct and plead in all 

such uppeals/revisions and reviews and to do all other lawful acts and things as effectually as I/we 
couls do the same whether being personally present or otherwise, My/our said counsel is/are also 
herety authorise and empowered to instruct, engage or appoint any other counsel or counsels to 
appear, plead and act with or for hinv/them in his/their absence cr otherwise as my/our said counsel 
may think proper ta do so, all acts of such counsel or counsels shall be equally and similarly 
binding on me/us as if done be my/our said counse! and as if done by me/us personally. 

I’We hereby agree thar ifany part of the said counsel’s fee remains unpaid before thé first 

hearmg of the case, or if any hearing of the case be fixed on toar or at any other place except the 

usual court premises, then myfour sald counse: will nor be bound to appear before the Court. The 

counsel's fee now settled and agreed to is in respect of this Court and for the pending proceedings 

only. Any tresh ection hereafter taken will entitle the counsel to fresh fees. I/We also agree that if 

the case be dismissed in default or if it be proceeded ex-parte under any circumstances whatsoever 

the sa‘d counsel shall not be held responsible for the same and ail whatsoever my/our said counsel 

shall do in connection with the said case, I/We do hereby agree to ratify and confirm. Any costs 

awarded in the case at anytime in my/our favour shall form part of the counsel's aaa and shall be 

payable to him/them in addition to his/their fees in the case. 

IN WITNESS WHEREOF [Ave have hereto set my/our _ hand{(s) 

at 1o this day of Bes pattrang and delivered to the said counsel(s) 

€ xl! Le 

ANOGP AGARIVAL y 

ew 
ADFOCATE, oo” 

| 3 lo / 2o0v A 

aclu.gnesp 170 @ greet Cow , 

Q46r60/29 
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NAME OF ENTERPRISE 

SOCIAL CATEGORY OF 
ENTREPRENEUR 

NAME OF UNITS 

OFFICAL ADDRESS OF 
ENTERPRISE 

DATE OF INCORPORATION / 
REGISTRATION OF ENTERPRISE 

DATE OF COMMENCEMENT OF 
PRODUCTION/BUSINESS 

NATIONAL INDUSTRY 
CLASSIFICATION CODE(S) 

DATE OF UDYAM REGISTRATION 

MICRO - MANUFACTURING 

UDYAM-UP-03-0004223 

GLASS AND FOUNDRY SANDS 

General 

Su. Unlis Name 

1 [SILICA SANDS 

FlavDoor/Bluck Ne. BARA Nate of Prvulses/ Bullding -GLASS AND FOUNDRY SANDS 

VitlagdTown BARA Block SHANKARGARH 

Road/Street/Lane ‘SUANKARGARH City . J PRAYAGRAJ 

State UTTAR PRADESH District PRAYAGRAS , Pin 212108 

Mobile 9415123295 ‘Emad: sakpv225iGyemall.cor 

01/07/2017 

01/07/2017 

snu MC? . NIC 4 Digit NIC 5 Digit Activlty 

1 “oy - Other U$10- s+ Q81UG = Operation of sand ur gravel pits, basalt / pocpdiyry, clay {urdinary), Manulostur 
tnlaing = Quarrying of crushing amd becaking uf stone for use as a flus ur raw material la lime or 
= stots, sane = comenh aanefactoce ur as building materi, read metal or ballast ail uber 
,qQuarrinn §=apd clay malerials fer cunstruction 

15/01/2021 

Disclaimer: This is computer generated stawment, no signatire required, 

For any assistance, you muy centact: 

4, BIC ALLAHABAD 

2. MSME-D} ALLAHABAD 

Printed trom blips: ‘udyunuezistrahen.ges in 

suet euyeere one with the : 
Ministry of Sr MSME
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Type of Enterprise 

‘Type of Organisation 

MICRO 

Proprictary 

Major Activity 

Name of Enterprise 

Manufacturing 

GLASS AND FOUNDRY SANDS 

Owner Nume SHRI JITENDRA RAI VARSHNEY PAN AAKPY225IL 

ITR for Previous Year Yes ITR Type ITR -3,5,6 

Do you have GSTIN: Yes Mobile Ne. 9415123295 

Email Id aakpv2251|@gmail.com Social Category General 

Gender Male Specially Abled(DIVYANG) No 

ant Date of Commencement of 
Date of Incorporation 01/07/2017 Production/Business 01/07/2017 

Bank Betuils 

Bank Name punjab national beak 

IFS Code PUNB0S83200 

Bank Account Number 8832000100010997 

“mptoyment Details 

Male 20 

Female 0 

Other O 

Tutal 20 

Investment in Phat and Machinery OR Equipment (in Rs.) 

Wrilten Down Value (WDY) as on 31st March of the Previous Year 2058-19 {A} 194975 

Exclusion of cost of Pollution Control, Research & Development and Industrial Safety Devices during 2018-19 ) 

Net fnvestinent in Plant actd Machiaery OR Equipment{(A}-(B)) 194975 

otal Turnover (A) during 2018-19 : 49097062 

Export Turnover (B) during 2018-19 15000000 

Net Tumover [{A)}-(B)} 34097062 

1it{s) Details 

SN Unit Narne Flat Building Village/Town = Biuck Road City Pin State District 

SILICA GLASS AND FOUNDRY ‘ARG , ; UTTAR 
! SANDS BARA SANDS BARA SHANKARGARH SHANKARGARH PRAYAGRAJ 212108 PRADESH PRAYAGRAJ 

Official uddress of Enterprise 

‘Flat/Doori Block No. [BARA [Name of Premises! Building “GLASS AND FOUNDRY SANDS 
‘Vilag/fownSSS”*C*@ARRA {Block “— ‘SHANKARGARH 
oad/Streev/Lane !SHANKARGARH [Clty wo YPRAYAGRAD. 
Site UTTAR PRADESHEL {District wee ‘/PRAYAGRAJ : Pin 22108 

‘Mobile ~paisizsz9s malts jjuakpv2251I@gmailleom 

National Industry Classification Code(S) 

ISNo. ;Nie2 Digit :Nicd Digit, NicS Dit 7 ee Netivity 

) 08 - Other josto ~ Quarrying ,08106 - Operation of sund or zravel pits. basalt / porphyry, clay (ordinary), crushing and breaking of stone for use usu ~ ' Munutucturing, | : '
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“are you inwerested to gel registered on Goverament e-Market (GeM) Portal 

Aye you interested lo get registered on TReDS Portals(one or more) 

ions Onna 

MSME-DI 

Date of Udyain Registration 

No 

No 

ALLAHABAD 

ALLAHABAD 

(5/01/2021
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